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[®T. §. G197/Manmad-Jalgaon 4th/Kajgaon-Tandulwadi/20E]
AT FHTL AT, [T TTHAE sAterarr (Fafo)

MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbeai, the 27th February, 2026
Under clause 20E of the Railway (Amendment) Act 2008

S.0. 1172(E).— Whereas, by the notification of the Government of India in the Ministry of Railways (Railway
Board), number, S.0 2450 € dated 25" June 2024 published in Gazette of India, Extraordinary, Part II, section 3 Sub-
section (ii), dated the 25" June 2024 (hereinafter referred to as the said notification ) and issued under sub-section (1)
of section 20A of the Railway Act, 1989 (24 of 1989) and Railway (Amendment) Act, 2008 (11 of 2008) (hereinafter
referred to as the said Act), the Central Government declares its intention to acquire the land specified in the schedule
annexed to the said notification for the purpose of execution, maintenance, management and operation of Special
Railway Project, namely Manmad-Jalgaon 4™ Line in the district of Jalgaon & Nashik in the State of Maharashtra.

And whereas, the substance of the said notification was published in for Sub Divisional Officer/Pachora in
daily newspapers namely “Dainik Punyanagari” & “Dainik Deshonnati” Dated 30-07-2025 under sub section (4)
of section 20A of the said Act;
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And whereas, objections were received. Competent Authority has heard the objections and orders have been
passed in terms of Section D of the said act;

And whereas, in pursuance of sub-section 20E of the said Act, the competent authority has submitted its report
to the Central Government;

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred
by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands specified in the
schedule annexed hereto shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed hereto
shall vest absolutely in the Central government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project of
Manmad-Jalgaon 4" Line for 2 villages in the District Jalgaon in the State of Maharashtra

Land & S Surve Land Area as Acquisition
S.No, | Acquisition & = Land Owners Name y . per 7/12 1
.No. = = . No./Gatt | Holding Area
Proposal S G according to 7/12 No. Method Extracts (Sqm.)
No. (Sqm.)
Anita Mahendra More,
Ushabai Bhausaheb Nikam,
Milind Hari Sonawane,
! Rambhabai Hari Sonawane, 142/1 ! 186.00 >8.00
Siddharth Hari Sonawane,
Sujata Chango Nikam
Sangita Bhagwan More,
Ashok Baraku Sonawane,
2 Suresh Baraku Sonawane, 142/2 1 186.00 68.00
Ramesh Baraku Sonawane,
Prakash Baraku Sonawane
Bapu Girdhar Sonawane, 186.00
3 Gokul Bapu Sonawane 142/3 ! 83.00
Sakubai Walmik 186.00
4 - Sonawane, Baburao 142/4 1 99.00
g S Rambhau Sonawane
28/2025 & 1 Dashrath Digambar 186.00
5 V] ji:f Sonawane, Malabai | 142/5 1 99.00
Digambar Sonawane.
6 Soma Waman Khaire 142/19 1 195.75 97.00
7 Shakuntala Laxman 14550 1 188.50 81.00
Sonawane
AKK Vatsalabai
Pandharinath Nikam,
8 Arvind Nimba Nikam, 142/21 1 195.75 83.00
Vikas Nimba  Nikam,
Prashant Nimba Nikam
Sumanbai Ramdas Nikam,
9 Mayabai Bhimrao Khairnar 142/68/A 1 177.00 56.00
Prajakta Jaywant Gaikwad, 36.00
Mayabai Bhimrao 27.00
10 Khairnar, Ravan Uma 142/63/B 1 177.00 36.00
Bhalerao 99.00
Total 1864.00 823.00
1 Pradecp Raghunath 55 1 9000.00 2600.00
s Saundane
< g Nimbaji Vinayak Patil,
2 29/2025 _E _‘é’o Arvind Bhimrao Patil, 101 1 14300.00 1300.00
g E Yogesh Pating Patil
S M Pramod Suganmal Lalwani, | 87/2/A
3 Vijay Dattatray Poddar, Plot 1 1334.31 943.79
Jyoti Balasaheb More No.7




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 5
Pramod Suganmal Lalwani, | 87/2/A
4 Vijay Dattatray Poddar Plot 1 547.86 425.00
No.8
Pramod Suganmal Lalwani, 87/2/A
5 Vijay Dattatray Poddar Plot No 1 608.53 603.53
27
Total 25,790.70 5872.32
Sqm. Sqm.
Grand | ,7 65470 | 6695.32
Total
Sqm. Sqm.

[F. No. G197/Manmad-Jalgaon 4th/Kajgaon-Tandulwadi/20E]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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